
Misc (Crl) Bail Case No 31 [-otrt 2O?2

(Present: N. Goswami, Addl. Sessions Judge (FI-C), Sonitpur, Tezpur.)

2L-O7-2022

This is a petition filed u/s 438 of CrPC, with prayer to

release accused Rafiqul Islam on bail in the event of his arrest in

connection with Tezpur PS Case No. 680/20 u/s 354(C) 13761506 of

IPC.

Called for case record has been received.

I have heard the learned Counsel for the accused and

also the learned Addl PP for the State.

The facts of the case, in brief, are that on 26-04-2020

an FIR was lodged by Mamtaz Begum at the Tezpur PS stating

therein that about 50 days prior to the date of lodging of the ejahar

the accused made a video of the informant while she was bathing

and thereafter he forced her to meet him at Bhojkhowachapori. The

accused also threatened that he would upload her video in the

social medial if she refuses to cooperate with him. Thereafter,

accused took the informant to a hotel and forcefully raped her.

Based on that FIR, Tezpur PS case No.680/20 was registered u/s

354(C)1376l506 of IPC. After completion of investigation, charge

sheet has been filed against the accused Rafiqul Islam u/s

.' 354(C)13761506 of IPC. The cognizance of the offence was taken

and vide order dated 06-06-2022, the learned cJM, sonitpur, Tezpur

has issued NBWA against the accused.

The learned Counsel for the accused has submitted

that this case was falsely lodged against the accused who is the

owner of a computer shop and wherefrom the informant's husband

purchased a mobile phone on installments, however, he defaulted in

making the payments. when the accused asked him to make the

payment of installments, he falsely lodged this case'

The prosecution has not brought any material on

record which shows any adverse antecedent of the accused.

Moreover, the accused is a local person and it is not likely to flee

7t from justice.
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Considering all these apsects, it is hereby directed that

the accused shall be released on bail of Rs.30,000/- with one surety

of the like amount to the satisfaction of the learned Court below as

and when he appears before the Court. The bail order is however

subject to the condition that :

i) the accused shall regularly appear before the

Court as and when required;

ii) the accused shall not make any inducement,

threat or promise to any person acquainted with

the facts of this case so as to dissuade him from

disclosing such fact to the Court &

iii) the accused shall not leave the State without prior

permission of the Court during the continuation of

the trial/proceeding.

Return the case record.

Inform accordingly.

With this order; this Misc case is disposed of.
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